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R.A, No. I47/Z002 In

OB-iiainal. .Ap.plica.tl^M_AQ...X#l5^ ZfflOi

New Delhi, this the i2th day of July^ 2002

fCia'" BLE MR. KOLBIP SliiEH, f^EMIEE R « JUiJil )

Shri Ashitn Kumar Roy, IPS (Retd.)
F-1 IG3, C,R, Park,
New Delhi~l 10 019. -tJPPLMBNT

Versus

The Union of India

Through Secretary,
Ministry of Hoi;«e Affairs,
Itorth Block,, New Delhi.

The Secretary to Government of Assam,
Department of Home (A), Dispur Assam.

The Director General of Police,
Guwahati, Assam.

The Accountant General,
Madiamgaon, Beitola,
Guwahiati-29, Assam. HtESFO^eeMS
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.'iftssr going through the RA, I find that a

typographical error has crept in the order dated 1 3th of

May, 2002 and the same has to corrected,. In the second

paragraph of the fourth line of the order instead of

the word "1.2.2000", the sa.me be read as " 1.12.2000". An

amended copy may be issued to all the parties indicating

that the interest on retirement dues be paid at the rate

of 12% w.e.f 1 .12. 2000.

RA is accordingly disposed of.
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